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the Sikh rehligious personalities. Minor
clasheg have been there since many
years. But this time, they went to
Amritsar with the head of their mis-
sion, the Nirankari mission, specially
prepared. They took with them as
many armg as possible. Then, they
took out a procession there., Of course,
nobody objected to this. But the slo-
gans which were raised by the Niran-
karis agitated and infuriated the reli-
gious sentiments of the Sikhs. When
some people went there to protest,
they were massacred by the followers
of the Nirankari mission. Whoever
went there were either killed or se-
riously wounded. Eighteen persons
were killed and about eighty were
injured. This Nirankari mission which
hag become a centre of immoral social
activities should be banned. When
all this were happening and when the
bodies of the dead and the wounded
were lying on the roads the so-called
protagonists of Manav Ekta were
holding discussions for more than
three hours. When the head of the
Nirankari mission came back he met
the Prime Minister for one hour and
the Prime Minister gave a hearing to
this culprit, to this criminal. But after
that, when we went, he was not pre-
pared to listen to us. When the
Punjab Police came here to arrest him,
the Delhi Police did not co-operate
with the Punjab Police. Then, he got
anticipatory bail.  This is certainly
creating a serious law and order situa-
tion in the Punjab. The sentiments of
the Sikhs are so much infuriated that
anything can happen any time in Pun-
jab and outside Punjab. Therefore,
his activities should be curtailed and
the Home Ministry should take a
serious view of the situation. Only
then can there be religious peace and
harmony in Punjab at least, if not in
the whole country. Thank you.

SHRI JAGJIT SINGH ANAND
(Punjab): Sir. in this matter there
should be z judicial inquiry. Such an
inquiry was demandeq pbv the ruling
party itself. Three Ministers were
present at the Working Committee
meeting of the Akali Party. But now
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the Government has refused to accept
this despite a demand from all the
parties. Sir, there are two sides to
the matter. Only one side should not
be presented.

THE COALMINES NATIONALISA-
TION LAWS (AMENDMENT) BILL,
1978

THE MINISTER OF ENERGY
(SHRI P. RAMACHANDRAN): Mr.
Chairman, Sir, I beg to move:

“That the Bill further tq amend
the Coking Coal Mines (Natinali-
sation) Act, 1972 anq the Coal
Mines (Nationalisation) Act, 1973, as.
passed by the Lok Sabha, be taken
into consideration.”

Hon’ble Members are gware that the
coal industry was nationalised in two
phases. Coking coal mines were taken
over under the Coking Coal Mines
(Emergency Provision) Ordinance on
17-10-1971 and thereafter nationalised
under the Coking Coal Mines Nationa-
lisation Act w.ef, 1st May, 1972. The
non-coking coal mines were taken
over under the Coal Mines Taking.
over of Management Ordinance on
31st January, 1973 and nationalised
w.ef, 1-5-1973. A few amendments
were made to the Nationalisation Act
in September, 1973 tg overcome certain
practical difficulties. I'n April, 1976
the Act was amended to enable the
termination of illegal mining opera-
tions in coal.

In the course of the working of the
Act it has been foung that there is
need to remove certain ambiguities
and certain practical difficulties which
have come to light during the imple-
mentation of the Nationalisation Act.
The present Bill is intended to remove:
these difficulties and to expedite the
payment of the amounts due to the
claimants under the Act. Some of the
important amendments included in
this Bill are as follows:

(a) The Nationalisation Act had’
defined the assets which vested in
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the Government on nationalisation.
The definition in the original Aect
excluded certain current assets in
the nature of sundry debts, invest-
ments outside the mine ete. Some
doubts have been expressed about
the implications of the definition. It
is now proposed to state in the Act
specifically that current assets which
were excluded at the time of
nationalisation do not vest in the
Government. I may clarify here that
we are not now excluding anythiang
from the scope of nationalisation
but we are only stating in clear
terms what had been excluded by
the previous Government at the
time of taking over the mines. We
are now neither adding to the assels
nor taking anything away from the
nationalised assets.

(b) Another provision proposed in
the Act is regarding tne inferest
payable on claims ~ga'nst the pre-
vious owners filed before the Com-
missioner of Paymentg appointed
under the Act, Here also, 1 may
make it clear that the original Act
provided for the Payment of inter-
esl on the amounts sanctioneg to the

previoug owners in consideration of
their assets having been nationalis-
ed. We are not altering the rate of
interest specified at the time of
nationalisation by the previous Gov-
ernment. What we propose to do in
this Bill is to restrict the rate of
interest payable to some of the
secured creditors to the interest
that the amount itself earns either
in deposit with the nationalised
banks or in the Public Account of

India. This ig being done in order
that the lower priority creditors,
mostly Government organisations

and small suppliers, may be able to
get at least some part of their
claim.

(c) The Nationalisation Act pro-
vides that any person whgp indulges
in the mining of coal without a
valigd leage or prospecting licence
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shal] be punishable with imprison-
ment for two years and a fine of
Rs. 10,000. The Bil] before the
House proposes to enhance the
punishment to imprisonment for
three years and a fine of Rs. 20,000.
This is being done with a view to
make the offence cognisable so thal
prompy and effective action can be
taken by the local authorities.

The other amendments are mostiy
of a procedural nature and intended
to hasten the process of payment of
claims of the workers and other
claimants. I would draw particuiar
attention of the House to the clause
which enables the Assistant Commis-
sioners of Payments to exercise the
same powers as the Commissioner of
Payments, the proposal to legalise
joint claims filed by the workers and
the provision for reviving claims
which had been rejecteg earlier an
time-barred on the date of filling
them though these were valid on the
date of take-over of the mines. While
commending this Bill to the House
for adoption, I may repeat again that
this Bill does not in any way alter
the framework of nationalisation al-
ready existing, nor does it increase
the compensation payable or in any
other way dilute the effectiveness of
the measures taken to nationalise coal
mines. 1 have stated in the other
House and I repeat here {that the
Government has no intention of de-
viating from the policy of nationalisa-
tion in so far as the coal industry is
concerned. ] am mentioning this in
view of the speeches made by certain
Members in the other House who had
got the impression that the provi-
sions regarding interest, exclusion of
certain assets from the list of nation-
alised assets are Dbeing introduced
now. I hope that the Members ap-
preciate the object of the Bill and
accept it. .

The Question was proposed.

SR
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SHRI S. W. DHABE (Maharashtra):
Mr. Chairman, Sir, I welcome the
provisions of this Bill. Though some
steps are being taken to give relief to
the claims of the workers and alsg to
restrict the interest rates on the pay-
ments to be made, it would have been
much better if this occasion had been
used by the Minister to have a second
look at the Coal Mines (Nationalisa-
tion) Act, 1973 andg the Coking Coal
Mines (Nationalisation) Act, 1972.

Firstly, Sir, my comment on the
Biil is that the amendments to lhese
two Acts should have been brought
separately—the amendment to the
Coking Coal Mines (Nationalisation)
Act, 1972 and the amendment to the
Coal Mines (Nationalisation) Act,
1973. The two Acts have got differ-
ent provisions. For instance, there is
difference in clause 9. This tendency
to bring in several] matters in one
consolidated Bill does not help either
the Government or the industry or
ithe workers, and leads to great liti-
gation.

Sir, I woulg like to refer to some
of the difficulties 5t this stage. Firstly,
after nationalisation of these coal
mines, g large number of workers
were required to file their claims.
The previous owners did not pay
them dearness allowance as recom-
mended by the wage board; they paid
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less. Gratuity and provident
12 NooN fund claims were not paid.

When the coal mines were
taken over, the Coal Mines Authority
failed to pay the provident fund, te
my knowledge, smore than Rs 16 cro-
res, and the workers were required
to file claims before the Claims Com-
missioner. In this contnection the pro-
visions of Sections 20 and 23 are work-
ing hard against the interests of the
workers. 1 woulq like the Minister to
clarify and amend the provisions in
view of the view takepn by the Claims
Commissioner. The Ministe, should
ask for g note from the Claims Com-
missioner as to hoyw decisions are ta-
ken and how the matters are dealt
with. Seventy-one thousand claimg of
the workers are pending pefore the
Claims Commissioner all over India.
The rate of disposal is very poor. At .
this rate it will take years and years
for the workerg to get back their
claims. The Claims Commissioner has
taken a very queer view of sub-sec-
tion (3) of section 23. He interpreted
sub-sections (2) amg (3) to mean that
the entire burden of proving the claim
is on the employee. Even in the motice
which is issued to the worker, the
worker is required to file proof of his
claim within a period specifieq in the
advertisement. Suppose I say I have
got a claim for dearness allowance.
They issue a notice that I must prove
my claim; I must file the accounts of
the employers who are not ready to
make their accounts available to me.
Ang sub-section (3) says that every
claimant who fails to file proof of his
claim within the time specifieg by the

[The Vice-Chairman (Shri Shyam
Laj Yadav) in the Chair.]

Commissioner, shall be excludeg from
the disbursements made by the Com-
mission. The Coury has taken the view
that thig is a, obligation and the wor-
ker has no right to make further in-
quiries. Sir, this goes against the ba-
sic principle of natural justice. Unless
I take evidence, unless I give notice
to the employer, it is difficult for any
employee, to prefer a claien of which
I have no proof, and the records are
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with the management. I would, there-
fore, like the Minister to see that the
effect of sub-section (3) of section 23
does not go into debarring and dis-
missing a large number of claims. Ta
my knowledge the claims are rejected
under this provision. Therefore, it is
necessary that vou should gmend the
provision by an ordinance or other-
wise. Secondly, the workers could not
file their claims because the due date
was not specified properly. This pro-
visio, works very hard against the
workers. A large nwmnber of claims
could not be filed because of the queer
provision of section 23. The limitation
provision is only 30 days. Within 30
days how is it possible foy the workers
to prepare their claims gnd  file?
Therefore, it is necessary that sections
20 and 23 zre amended suitably so
that the workers are not depriveq of
their legitimate claims and their le-
gitimate rights.

Similarly with regard to penalty for
illegal mining, 'mere enhancement of
the penalty is not sufficient. This gp-
portunity should have been used by
the Government to make the penalty
very severe. See what happens. Sup-
pose, they make illegaf coal worth
Rs 1. lakh, gnd you impose a penalty
of only Rs. 25,000. This means he can
still go with Rs. 75,000 worth assets..
This only looks as if he has been given
a bonus for illegal mining. The law
shoulg provide foy forfeifure of the
entire assets acquireq through such
illegal mining, apart from whatever
other punishment, just as it is done
the case of customs. Under the Cus-
tons Acy whatever ig found with the
person whatever the person is ip il-
legal possession, is forfeited. Similarly,
the Government should have the right
to take gction, in such cases of illegal
mining, by way of cancelling all other
contracts of that contractor or tenders
which may De in the process or any
other commercial intereSts that the
contractors may have with coal mines.
And then, illegal mining is not done
merely by strangers in the coal mining
area. The contractors are i league
with the officers gr some persons con-
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cerned witp coal mining. Therefore,
whenever g case of illegal mining
comes to notice, their contracts of all
other types shoulg also be cancelled.
Even unter section 30 what is must
be provided is forfeiture of the ille-
gally mined coal gnd other proper-
ties which they acquire.

These three provisions so far as
this Act is concerned, are working
very hard op the workers and there-
fore these should have been amended
earlier. At least now this opportunity
should have been used by the hon.
Minister for that purpose.

Secondly, there is ap apprehension
in the minds of coal miners on the
basis of the interpretation given by
the Supreme Court that the nationali-
sation Act will be restricteg to these
‘nines in the Schedule. Now, private
miners have started operaticas ip Bi-
hay and some mines are jointly run by
private miners and the Government,
In other words, the State Government
and those in whom the Janata Party
Ministers are interested or otHers can
start a joint sector in mining. I think
it is very important to see that the
principle of nationalisgtion of coal
mines which is very essential for our
industrial ang economic development
is not diluted in this fashion. This
shoulg not be left in the hands of pri-
vate miners, even if the Schedule is
not there. The Schedule can be
amended or a blanket order can be
passed by the Government that all
private mining shall be prohibited.
Therefore I woud like to tell the Mi-
nister that merely saying that we
support nationalisation is not suffi-
cient. Necessary steps will have to
be taken to see that private mining
or extension of coal by private parties
is not allowed.

Before I say anvthing else, I would
like to show the picture prevailing in
the iadustry. In this connection, it
must be said to the cpedit of the late
Shr;j Mohan Kumaramangalam  who
was an eminent exponent of public
sector, that it was the idea which he
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initiated led ultimately to the na-
tionalisation of 600 coal mines. Even
that he said: “I am not in favour of
nationalisation for the sake cf na-
tionalisation.” Speaking on the Coal
Mines Nationalisation) Bill on May,
14, 1973, he said as follows;

Naturally, the responsibilities of
of the new Coal Mines Authority
when it is set up will be very im-
portant and we ghall have to see
that adequate powey is granted to
the authority to enable it to dis-
charge its responsibilities. Briefly,
the objectives before this authority
would be o formulate aad recom-
mend to Clovernment g national po-
licy for the conservation, develop-
ment gnd scientific utilisation of the
coal resources of the country; to act
as the entrepreneur on behalf of the
State in respect of the coal jndus-
iry and plan and organise the pro-
duction of coal; to operate on séund
commercial princigiés apnq ensure
utilisation of capacity in the various
projects; to see that the price is
reasonable both from the point of
view of the consumer as well as
from the point of view ot the pro-
ducer: and then to function as an
employer who is really able to make
up for all the sins that have been
committed against the workers in
the coal-mining area over all these
years.

"These were the objectives on which
'he spoke. Fron this it is very clear
that not only they “must See that the
prices are not increased but 'aationa-
lisation should not give them any
blanket authority to increase vrices.
The idea was to make this__nir;g_anisa-
tion a successful enterprise. But dur-
ing the last two years what have we
seen? Ta the coal industry there was
disaste; and there were a large num-
ber of accidents of which Chasnala
was the worst. This was followegq by
a number of accidents. Therefore,
these require urgent attention of ihe
Government, in order to improve the
safety arrangements in all the mines,
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For this purpose g Select Commnittee
was gppointed by Parliameng to study
the Indian Mines Act of 1952.

A Select Committee wag appointed
and the Report of that Committee has
been given four or five years before
and it has recommended wider powers
to the authorities to iaspect the mines
to examine the safety conditions.
That Report has already been sub-
mitted. But I am sorry tg say, Sir,
that I wil] have to take this oppor-
tu’nity 10 request the Minister o see
that his Government brings forward
a Bill amending the Indian Mineg Act
so that enough powers are given to
the authorifies concerned to ensure
safety snd to remove whatever de-
fects are there. Even aftey so much
of disaster that has taken place in the
mines, even after So many accidents
have taken place in our emines and
even after so many people have Iost
therr lives in these accidents the office
of the Director of Safety functioning
at Dhanbag has not been given the
sufficient staff. Out of the 39 posts
that are  there, 23 are vacant,
Either they did not do anything
at all or they dig not care to get
the required personnel Even I
my area, the Safety Officers who have
been appointed to ensure safety in
the coal mines and others are so hne-
gligent about the safety of the workers
under the slogan of more production
and the basic thing which is necessary
for the proper functioning of mineg is
safety and these Safety Officers are
negligent about it and in certain other
places these Safety Officers are not ap-
pointed. I woulq like to request the
honourable Minister to appoint a high.
power commission to fing out two
things which are very important, that
is, why the workers are not having
the proper motivation for 'more pro-
duction, for more work, and why pro-
duction is falling I would like to quote
certain figures. In 1976-77, the target
was 118 milliop toanes of coal produc-
tion. But the actual production was
101 milliop, tonnes. At the end of 1976-
1977 the accumulated stocks were 14.6
millioa tonnes and at the end of the
year 1978, the stocks got depleted and
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came down to 3.6 million tonnes. It
clearly shows that production has
gone dowyp and evep stocks are not
there in certain places. The other day
we were discussing the position with
regard to thermal power stations in

Maharashira and other places.
It was foung that wilh regard
10 the Koradi power station,

the linkage Committee had said that
the coal to be Supplied should pe 1.70
lakh tonnes per month. But, actually,
the coal that could be provided there
was only 1.39 lakhs tonneg and the po-
sition was so bad that one unit at
Koradi had to be stopped. On the 4th
of May, 1978, only one day’s coal was
avai'able for the thermal power sta-
tion. Sir, the Standiag Committee that
wag appointed to go into this matter
suggested there everw thermal power
station .must have an accwmulation
of coal or coal reserveg to the extent
of three months’s stocks. In my State
of Maharashtry and a many other
States like Madhya Pradesh, it is not
the hydro-electric powey which is
there, but it is only the thermal power
and even in Bihar, as Mr. Yadav has
said, power generation programme is
based o, thermal sources. Therefore,
coal should be made available to the

thermal power stationg to  ensure
power generation. In my State, Sir,
there {s power shortage. Our Pro-

gramme for the year 1978-79 is that
there should be ap extra generation
of power to the extent of 600 MW
and the coal requiregy per day is
22,000 tonnes. There are many other
problems also. Coal is available at
the pitheads at places like Sillewara
and Umrer. Because the officers
have some advauntage, <hey want
to transport the coal to Nasik which
is about 300 miles sgway and the coal
is not givetr to us. Coal has been sent
to us and being sent to us from Sin-
gareni and from other places. But the
coal available at ou, places is not
made available to the power stations
nearby. So, Sir, I would say that the
policy that sq much of pithead accu-
mulation shonlgd be there has been
sabotaged systematicall, and wrong
figures  are given always. These
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figures show more production, but
actually there is no production at all
Therefore, when the production has
gone down aid when the programme ig
that 11,000 tonnes is the requirement
today and it has to  be doubled, no
more expansion hag taken place. It is
very essential that production reaches
the target ang Schedule is maintain-
ed.

One of the causes for this failure is
overhead expenses. For 5,60,000 ton-
neg production, for every three per-
sons who can manage, there are 5
officers, ang five tier system. I will
suggest to the Minister, if he is keen
about the success of this undertaking,
to see that unnecessary expenditure
is reduced. If mines are grouped to-
gether, further expenditure can be
curtailed.

One more apprehension ig that coalx
mine officers are interested to have
another empire for the sale of coal—
a Marketing Division at Calcutta level.
Though it was at Nagpur, now they
want it gt Calecutta. I do ot under-
stand why the Government should
mulliply the agencies when it can be
done at other companieg level. There
is no 'neeg to have a separate Market-
ing Division for sale of coal. Unnece-
ssarily the costs wilj be increased.

Lastly, Sir, I want to make one more
point before I conclude. Sir, it ig es-
sential that the nationalisation experi-
ment succeeds. As a trade unionist I
feel a responsibility that it is a joint
venture of workers and Management.
If nationalisation of coal-mine fails,
then everything will fair jn this coun-
try. The vested interests are keen to
see that it is sabotaged I will only
like {0 guote in thig respect an autho-
rity on the subject of coal-mining—
the Burrow Committee. What has
been the position of coal industry in
our country? This is what the Burrow
Comemnittee Report of 1937 says about
coal trade:.

“The coal trade ip India has been
rather like a race ipn which profit
has always come in first, with safety
a poor second; sound smethods
alsp ran and national welfare a dead

1 L]
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horse entered perhaps but never
likely to start. Neither the Govern-
ment nor landlords can escape res-
ponsibility for allowing this state of
affairs to prevail for so long, but
this does not alter facts nor will it
justify further inaction op the part
of all coacerned.”

Sir, for the word ‘landlords’ we have
only to substitute the word ‘officers’.
In this connection, a well-kirowp au-

thority and expert on thig
Mr. Will Paynter, former National
Secretary, National Unioa of Mine-
workers UK., has written an tnhlerest-
ing article about their experience of
three decades in Englangq about this
hationalisation. The Study Group has
made certain observations. It has
made certain gbservations like this:

subject,

“The common factor throughout
has been the subordination of the
industry to unplanned economic ex-
pediency, ysually dictated by short
ter, financial considerations.

“The operating strategy for
the industry is decided by Govern-
ment, the Coal Board having to
conform to it.

“Nationalisation is a progressive
political measure in go far as it redu-
ces the area of direct private owner-
ship of the meang of production,
makeg possible improved industrial
relations gnd technical efficiency.

“There is a long way to go yet
before it ran be acclaimeq a pillar
of Socialism in Britain.

Sir, I feel that the Goverament can-
not escape responsibility by saying
that it is ap autonomoug corporation.
The Government must have a special
responsibility for economic develop-
ment, and for that purpose they must
see that whatever targets are given,
these are implemented, otherwise the
entire machinery “will collapse gnd no
further progress will be possible in
the country.
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I submit that the production of coal
has gone down and there are so many
aspects of mismanagement. Therefore
Sir, this is the time when a high-po-
wer committee should be appointed by
the Minister and the Government to
go into all gspects so that our planning
does not fail.

SHRI SURENDRA MOHANTY
(Orissa): Mr. Vice-Chairman, Sir, I
rise to support the Coal Mines Natio~
nalisation Laws (Amendment) Bill,
1978 as introduced by the hon. Minis-
ter. Sir, this Bill has some very wel-
come features which this House should
not lose sight of. It seems that only
9,000 cases of compensation have been
settled so fay out of 92,000 cases. There
has been inordinate delay in settling
matters of compensation and this Bill
seeks to expedite seftlement of those
cases of arrear compensation and to
that extetnt thig Bill is certainly a wel-
come measure,

Sir notwithstanding all the protest-
ations in the neme of labolr made by
the previous regime, we find that the
Coal Nationalisatiom Act has ng pro-
visioa for settlement of the arrear
claims of the workers that is those
workers who have accumu'ated
arrears on the coal-mine owners.
Now this Bill makes a provision to
that effect. In fact it giveg priority
to the trade unioas for settling the
arrears due to the workers. To that

extent, Sir, this Bill is a welcome
piece of legislation.
Sir, the words “current assets”

were very much disputed. By defining
the ‘current assets’, this legislation has
clarified the position so that “There
may not be unending litigation for
determining the  current  assets.
These are some of the Yelcome fea-
tures of the Bill and T am sure any
dispassionate critic would congcede that
this Bill takes a step forward in ful-
filling the objectives of the coal
nationalisation.

Haviag said that 1 personally feel
that there is something  seriously
wrong regarding nationalisation of coal
and it should be looked into by the
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present Government. Sir, I do ot sug.
gest that the process of coal nationa-
lisation should be reversed or, in other
words, it shoulg be de-nationalised.
Nothing is farther from this. But Sir,
we find ourselves in a situation in
which the production has gone down
and the prices have shot up. Sir, the
price of coal has peen raised from Rs.
27|- to Rs. 70!- per ton. In some cases,
it has been raised from Rs. 84- to
Rs. 94]- per ton. While the price of
coal is shooting up ag a result of na-
tionalisation of coal, we find that coal
mines are  incurring heavy losses
amounting to Rs. 1 crore annually.
Thig is an anomaly and any Govern-
ment must satisfy the House as to why
this is so. Sir, of course, this Govern-
ment cannot be held responsible for
all the acts of omission and commis-
sion of the previous Government.

But, we all know the grim tragedy
that took place at Chasnala. In
Chasnola fake bills had been diawn
by contractors and lakhs of rupazes
had been paid for filling the earth,
which had never been done. If this
iz the record of our public sector
undertakings under the previous
regime, this Government should not
be cormplacent but take serious mea-
sures and see that such corruption
which entails a loss of precious human
lives is stoooed in no time.

Sir, at present consumers are being
{leeced, many coal mines are being
clos2d down and yet what we find is
that smuggling of thousands of tonnes
of cnal is taking place. Sir, recently
we have geen ‘ewspaper reports
from Jharia and several other coal-
fields which say that thousands of
bags of coal, even coking coal, were
being smuggled out. I would, in all
humility, like to know from the hon.
Minister what steps is he contemplat-
ing to check these malpractices. Have
any inquiries been conducted in this
regard and have the guilly persons
been brought to book?
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Sir, it can certainly not be the
intention of the Houses that natiina-
Iisation of the coal industry should
result in this kind of state of affairs
where, we find, consumers are suffer-
ing, production is sluggish and cor-
rupt officials are making hay while
the sun shines.

Therefore, Sir, while supporting the:
provisions of the Bill, I earnesily
plead with the hon. Minister that &
commission or a high level commit-
tee should be constituted to go inte
the working of the nationalised mines
aad it should be seen that consumers’
interests are safeguarded, that produc-
tion is increased, that corruption is
checked and that the coal-mines
irstead of declaring ever-increasing;
losses, show some profits.

Sir, as 1 have said earlier, the
previous Coal Nationalisation Bill
which had been passed by the Cong-
ress Government hag made no provi-
sion for the payment of arrears tc
workers. Now, this Governmen{, by
giving priority to the claimgs of
workers. has made a provision that
the accumulated arrears of workers
should be deducted from the amounts
payable to the coal-mine owners and
this Government has thus proved it-
credentials to protect worker.
interests.

But, Sir, I am really at a loss to-
understand why the Government is stv
keen to liberalise the provisions re-
garding payment of compensation f{o
coal-mine owners. As regards com-
pensation to coal-mine owners, it 1
true that the previous "Act had
rnposed g formula which was ar-
bitrary  and which coulg not
have been subjected tg any logica¥
analysis. For instance, Sir, there
were some companies, one of which
wag Vatsala Colg Coal Co. Ltd. which
got 126 per cent amount of the hock
value as compensation. Whereas,
there were some other companies,
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-whose compensation was just illusory.
"We really do not know what the basis
was for arriving at, determining, the
«compensation amounts payable to
‘these coal-mine owners.

And even now the present Bil] does
not indicate what should be the badis
of determination of the amount that
-would be payable for the coal-mines
nationalisation and I would humbly
submit and request the hon. Minister
to throw some light on that; other-
wise, there 1is a feeling gaining
‘ground that while some coal-mine
-pperators and some coal-mine owners
‘have made the best bargain out of it,
others have been meted out a differ-
ent treatment. In the interest of
natural justice, payment of compen-
sation should be at par and it should
be amenable to some logical analysis,
some logical explanation and sume
Jogical structure. I do not find any-
thing in this Bill which goes ty meet
the objection which is gaining ground
-in  public mind.  Sir, with these
-~words. T support the Bill.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): Shri Kalyan
Roy, not here. Shri Vitha]l Gadgil, not
here. Shri Auanda Pathak.
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SHRI L. R, NAIK (Karnataka) :
Mr. Vice-Chairman, Sir, at the outset,
I'Would like to thank you for having
Biven me the time tq speak on an
important subject like the Coal Mines
Nationalisation Laws. I heartily sup-
port the Coal Mineg Nationalisation
Laws (Amendment) Bill, 1978. I have
gone through the text of the Bill anc
I find that some of the ameindments
that have been brought forward by
the Government are more of a clari--
ficatory nature rather than introduc-
tion of any substantive law. No doubt
as a result of some ambiguities that
have crept in the Nationalisation--
Laws, there has been a lot of diffi- -
culty ip streamlining the administra- -
tion of the coal guthorities.

Before I actually say some thing on
this point, it woulg be necessary to
examine what was the state of things-
as far as the coal mines were con-
cerned Dbefore the Nationalisations-
Laws were enacted in this country. Im .
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&his respect, I would like to depend
©n my own experience as_a Commer-
«ial Director of the Mysore Iron and
Steel Ltd., Bhadrawati, Karnataka, in
-which capacity I was requiredq to
purchase coal worth about a crore of
Tupees every year. In the course of
«doing that, I had an occasion to visit
-some of these mines, especially those
round about Dhanbad. What I ob-
served was this. At that time, there
was no nationalisation of these mines.
*They were in the private sector and
mmany of the miners, who were private
people, not belonging to that area but
#o far-away areas, were indeed mis-
thandling the mines. Profit-making
awas their main concern and they
mever used to bestow any thought to
4he development of those mines.

My friend, Mr. Sultan Singh said
#%hat some 80 million tonnes of coal
wwas still under fire. I think the
people who were responsible for all
+his were the private mine-OwWners.
*The production in the beginning was
only 31 million tonnes of coal pro-
duced in this country. Of course,
-most of it was consumed by the Rail-
~ways. But since then even the
‘pattern of consumption has chan_ged
gonsiderably &aq our coal require-
-ment has increased enormously. This
dg to be noted very carefully. It is,
+herefore, in the fitness of things that
-we bestow our attention on this im-
wortant source of energy for the re-
quirement of our nation.

Sir, the coal produced in this
«ountry in 1951 was only 31 million
4onnes. But at the end of every five
wyear plan this production has gone on
Jncreasing and today after the na-
#ionalisation of these mines, both
«@oking coal and coalmines, the pro-
Quction has increased tremendously.
Today our production is 103 million
fonneg and our requirement, as envi-
$ageq by the Draft Five Year Plan, is
450 million tonnes. The Planning
Commission do think that if we were
fo streamline our mining affairs in a
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nice manner it would be possible for
the country to meet its own require-
ment. More so when we know that
there has been tremendous increase in
petroleum and petroleum products, we
have to depend to a large extent on
our coal energy. Now, it is to our
fortune that our requirements are not
many. In fact, the demand of the
Railways has reduced by nearly 66
per cent. Now only one-third of the
tota] production is required by the
Railways. Others that consume coal
are steel industry, cement industry
and electricity industry. So you see
that coal is going to be a dominant
factor as far as the production of
energy in this country is concerned, at
any rate, by the turn of this century.
Qf course, we are trying our best to
increase our solar energy, our hydro-
electic projects and all that, But
the thermal system of producing
electricity is absolutely essential. I
am happy recently the Government
have taken a decision t& establish
such a thermal unit in Karnatakg in
the Raipur district for which I would
like to take this opportunity to thank
the Government on behalf of Kar-
natak. So it is absolutely essential
that we bestow our thought on the
production of coal. While doing that
it is necessary that whatever impedi-
ments exist in implementing the laws
shoulg be removed.

One law referg to the Coking Coal-
mines Act, 1972, which has been
given effect to from 1st May 1972. The
other one is the Coal Mines Act, 1973
which has been given effect to from
1st May 1973. But in giving effect
to these laws there have been certain
impediments. In order to get over
these impediments the Government
have brought this Bill. These im-
pediments have to be got rid of.

The impediments as I see are of a
very minor nature. Nevertheless, it
is necessary that we get rid of them.
As the hon. Minister has stated in
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the Lok Sabha, the claimg that have
arisen are to the tune of 92,000 out of
which only 9,000 have been disposed
of in the last six or seven years, and
if we are to go at this speed, I am
afraid, we would require nearly 70
years to dispose 0f all these claims.
Of course, the claims are there and
they have to be met. These claims,
as you see, pertain to very small
matters for instance, dues represent-
ing the sale of coal and coa] products,
dues from the Coal Board, dues from
sundry debtors, loans, etc., security
deposits, earnest money and so on. All
these were not included in the term
“current assets” and hence there used
to be ambiguity. I can imagine that
when there are so many such cases
pending, then it must have been the
breeding place of corruption of a
very high nature and it is for this
reason and in order to streamline
these that these amendments are
absolutely essential.

The other provision pertaing to
jllegal mines. Of course, 1 under-
stand that the Government of India
has written to the Chief Ministers to
take care of these captive mines and
see that they cease to exist.

SHRI KALYAN ROY (West Ben-
gal): Not captive but illegal mines.

SHRI L. R. NAIK; I am sorry, they
are illegal] mines. Therefore, these
illegal mines have to be got rid of.
My only fear is that it may not be
possible for the Chief Ministers to
bestow  their thoughts over this
matter and put an end to such illegal
mines. It would be necessary for the
Government of India to create their
own machinery in the form of cells
and see that these cells work very
diligently ang efficiently and book the

culprits. Of course, there are cases
where even such authorities had
joined with illega] mine-owners. My
hon. friend, Shri Kalyan Roy, will
tell in detail about them. This is
what I have heard. Because I am
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away from the mining areas, it would
not be possible for me to know in
detail. It is necessary that we get
rid of such illegal mines.

I am happy that deterrent punish-
ment has now been provided for
under this Bill by way of amendment
so that the culprits, instead of being
punished for two years would be
punisheq for three years and more
and the offences are being made cog-
nizable in the sense that the police
can arrest these people on the spot
on their own authority. This is a
move in the right direction.

We hope that as soon as the Bill is
passed the Government of India
would move very quickly in the
matter so that all the claims made are
settled and the nationalisation work is
streamlined.

With these few words, Sir, I sup-
port the Bill

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV): Shri Kalyan
Roy.

SHRI KALYAN ROY. Sir, only
five minutes are left now.

THE VICE-CHAIRMAN (SHRI
SHYAM LAL YADAV). You may

continue after lunch.

SHRI KALYAN ROY (West Ben-
gal): Sir, the Bill looks rather innc-
cent and it requires some clarifica-
tions. I am a bit suspicious about it,
though there are certain good clauses
about punishment to the illegal mire-~
owners and that the trade unions cair
represent the workmen regarding
their arrears and dues from the em-
ployers. I do not understand why the
Government now, after five or six
vears of take-over, is adding move to
the assets. It seems, Sir, that it is a
kind of appeasement to the mine-
owners whose lobby is quite strong
in the Janata Government. , :

L0
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I may be wrong. But that is what
I feel. That is my suspicion because
there was a hope in the minds of the
mine-owners that the mines would be
returned to them because again«
nationalisation strong speeches weze
made by Mr. Charan Singh and others
at the time of the take-over; gnd even
from the Congress side, there was a
very strong lobby. I think some kind
of appeasement has been made here.
But the fact is that we know what led
to the take-over. Nearly 300 ccal-
mines were closed down; nearly 60,00t
workers were rendered unemployed,
the fires were spreading from Jharia
{0 Raniganj because of slaughter
mining, unscientific mining and pillar
robbing. So far as the provident fund
sums are concerned, according to the
Coal-mineg Provident Fund Commis-
sioner, a sum of Rs. 13 crores was
due—according to us, Rs. 20 crores-
and the coal-mines owners failea ic
Pay nearly Rs. 60 crores of cess
which wag due to the Government of
West Bengal, Bihar, Madhya Pradesh,
Maharashtra and Assam. Further
they have not paid regular wages of
the employees—leave wages, weekiy
wages, monthly wages, sick wages
and bonus—to the tune of Rs. 30-4C
crores. These were the types of
people. They were not like other
owners. They were Yomething
different. They  belonged to &
different species. As it was pointed
out as early as in thirties, greed and
profit dominated their imagination,
nothing else. Therefore, even the re-
ported acts were suppressed, bodies
were hushed up. In Chinnapuri ccal-
mine about 400 persons were kied
but they showed only 200 persons as
having been killed. There is a ccl-
league of Mr. Ramachandran, whg i3
sitting in the Lok Sabha. He wasr the
owner of a big coal-mine called Dhari.
He is no more the owner. There 400
persons were killed. And Mr. Barant
Narain Singh has not been paid ary
eompensation till today. And he if

[ RAJYA SABHA ]

Laws (Amdt.) Bill, 48
1978

sitting in the Janata Party. He was®
the owner, Raja cf Ramgarh.

So, Sir, this is the background. 1}
am not going into the background
foday. 'The position is that it is &
fact that the Coal India Limiteq is in
a bad shape. I gm not comparing it
to what happened before 1971 when
coking coal-mines were taken over or
before 1973 when the non-coking coal-
mines were taken over. bul
Mr. Ramachandran should adenit one
thing, that the Coal India Limite7 i.
in a bad shape, partly because of theis
policy and partly because of ‘¢
stupigq policy of the Governmens
which they are following doggedly.
Sir, we all agree that in our cou'.iry
the whole basis of energy is cokirg
coal. The Fuel Policy Committee
declared that in our country, because
of shortage of oil, it is coal which
should be the basic source of cvier-
gy. And the average growth rate
of energy consumption 1in coal i3
about 17 per cent in transport, and »
industry it will be about 63 per ce-t
About electricity you know what it is.
This is the basis. So in the last five
or six years what we have found is
that there has been repeateqg iner-ac«
in the price of cement, in the price of
steel, in the price of oil, even in the
price of the terylene shirt that we are
wearing. 1t is surprising that you cax
get g ton of coal at the price you can
buy a terylene shirt. It is ridiculous.
Nowherc in the world, Sir, are the
coal-mines profitable. You go <o
England. There the coal-mineg ‘are
losing and the country has to uppo
them because you have to go decper
and deepcr—the shallow mines ~ru
over—angd then you face gas, you fac
water, you face other kindg of
natural hindrances. In France, by
are losing. Everywhere they &-»
losing. They cannot stang on their
own legs unless the Government
gives them the support. They zve
doing it. Nobody blames the Nation:1
Coal Board in Englang that they are

il



49 Coal Muines
Nationalisation

losing. They say: Well you
1 p.M, see that you deliver the goods.

That is most important. But
in our country, Sir, 1t is surprising
that inspite of the recommendation

of the Inter-Minisierial Group which
was Set up by the Department of Coal
Ia January, 1975 under the Ghairman-
ship of Shri S. Chakravarty, Member,
Planning Commission, which went
deep into the problem ang compared
the prices of coal with thé prices of
other commodities, the exact zmount
which was recommended by the In-
ter-Ministerial Group was dehaied. In
the meantime, Sir, the prices of all
the inputs which are absolutely essen-
tial if you want to dig out a tonne of
coal, are going up by 100 per cent,
200 per cent. The Coal India Limited
is fleeced atg flaundered by one giant
multinational company b~e10nging to
the ICI, the Indian Explosives. The
Coal India pays nearly Rs. 15 crores
per year to one British company to
supply permitted explosives. I have
the figu'es, but I do not have the
time. You will see that in the last
five years, in a year they have in-
creased their price by 75 per cent
and the Coal India Limited suffered
Why would you not find corruption?
One British company can close down
all the coal mines today. It can
dictate its terms, it can slow down ard
it can create technical problems.
Mr. K. C. Pant and Mr. Ramachandran
were all the time assuring us that two
more factories were coming up at
Hyderabad and somewhere else. What
has happened to them? The whole
country’s life ig in the hands of the
Indian Explosives Limited.

Take timber, the second item,
which is most important in coal
mines. I go down in a mine because
my roof is sirong, is supported by
the pillars, the timber props. Who
supplies the timber props? Four per-
sons supply these in Bengal and
Bihar. The Eastern Coal Fields, the
Western Goal Fields, the Central Coal
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Fields and the Bharat Coking Coal
buy timber worth about Rs. 10 to 12
crores. A very small fraction is sup- -
plieq by the various Forest Depart- -
ments. The bulk, about Rs. 8 to 10
crores are monopolised by five or six
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bodies who fleece the Coal India.
Here, there is a collusion. There is
no resistance from the Coal India

that it wants to pay so much price.
It asks what it can do and says that
it needs timber without which the
mines would be closed down ang that’
there would be unemployment.

So, the first item is explosives, the
second, the timber and the third, the
sand. You need sand to fill up the
gaps that are created when you dig
up coal. The sand is purchased from
the contractors. How many con-
tractors are there? There are 30 to 40
contractors. The labour is under
them. They do not pay them the -
wages which have to be paid to them.
They do not pay the bonus at all. So,
Sir, these are the inputs of the coak
mines which are today entirely im
the hands of the private sector and
who fleece the Coal India. The inputs-
prices are going up.

Take the pumps. They are a daily
necessity in the mines tg pumn out
water. The pumps are purchased
from outside. The winding engines,
the haulage, the mine tops, the rail
lines or whatever you buy, you buy
from the private sector which has in-
creased their prices by 100 per cent
in the lasl five years.

1 have talked about the explosiw_as,'
the sang and the tienber. The stupid
and idiotic policy followed by the
Government is to denvy price rise to
coal. They have politicg in it. You
are not for the public sector. You
want to show to the public and other
parties that the Coal India cannot Sur-
vive and say that we shoulq have joint )
sector. The Birlas, the Tatag and
others, you want to bring through the-
backdoor. Shri Biju Patnaik has-
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increased the price of the manganese
.ore by Rs. 20 per tonne, which has
been opposedq by the Janata Party
itself, because it js in the private
sector. He has increased the price
of iron-ore by Rs. 4 per tonne, and
. he has admitted that this meant Rs. 3
crores per year for the MMTC which
will be pocketed by four big com-
panies. So, any amount of rise can
be given to the manganese mine-
owners who do not pay anything to
the workers, any amount of price rise
tan be given to the micy mine-owners
-or the iron-ore mine-owners, but it
would be denied to the public sector.

THE  VICE-CHAIRMAN (SHRI
SHYAM LAL YADAYV). I think, ycu
will take long. So, the House ad-
journs till 2-00 o’clock, and you will
- zontinue.

The House then adjourned
for lunch at five minutes past
one of the clock.

The House reassembled after lunch
at three minutes past two of the
clock, The Vice-Chairman (Shri U. K.
Lakshmana Gowda) in the Chair.

PAPERS LAID ON THE TABLE
—contd.

THE VICE-CHAIRMAN (SHRI
U. K. LAKSHMANA GOWDA):
‘Mr. Mandal is not here?

SHRI PRANAB MUKHERJEE
(West Bengal): What is the business
before the House?

THE VICE-CHAIRMAN  (SHRI
U. K. LAKSHMANA GOWDA): The
business before the House is, Papers

- to be Laid on the Table.

SHRI RAMANAND YADAV
{Bihar): What is the business? Who
is the Minister?

SHRI SHRI KANT
{Madhya Pradesh): How can
House sit without any business?

VERMA
the
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Interim Reports of Shah Commission

THE  MINISTER OF ENERGY
(SHR1I P. RAMACHANDRAN): Sir,
I beg to lay on the Table of the
House:

(1) A copy each of the first and
Second Interim Reports, dated
March 13 and April 27, 1978, res-
pectively, of the Commission of
Inquiry headed by Justice J. C.
Shah, enquiring into misuse of
authority, excesses and malpractices
committeq during the Emergency
together with a copy of the Memo-
randum of action taken on the
Interim Reports.

(2) Statement (jn English and
Hindi) giving reasons for not lay-
ing simultaneously Hindi versions
of the interim Reports and the
Memorandum of action taken o the
Interim Reports.

[Placed in Library. See No. LT-78
for (i) and (iD].

YADAV:
(Interrup-

SHRI
This is a bogus
tions).

RAMANAND
report,

VICE-CHAIRMAN (SHRI
U. K LAKSHMANA GOWDA):
Order, please. The Leader of the
Opposition Mr. Kamlapati Tripathi
is going to say a few words on that.
He has been permitted to speak.

THE
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